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On behalf of the Camnittee on Private Membersr 

Bills and Resolutions, I, having been autborised by. 

the Ccmmittee, present on their behalf, this their 

Sixty-eighth Report. 
, 

2. 'D1e Committee met on the 22nd August, 1960 

for -

(1) Classification and allocation of time 
for discussion of the Bills (vide 
Appendix I). 

(2) Examination of the following Bills under 
, Rule 294(1 )(a) of the Rules of Procedure 

seeking to· amend the Constitution -

(i) Constitution (.Amendment) Bill 
. (Amendment of ~le SO) by 

Shri Shree Narayan Das (vide 
Appendi x II). 

(ii) Constitution (Amendment) .Bill 
(Amendment of Article 171) by 
Sarvashri Shree Narayan Das and 
Radha Haman (vide Appendix III). 

(iii) Constitution (Amendment) BUI 
(Amendment of Article 32* etc. ) 
by Shri Shree~ayan Das'(ylde 
Appendix IV). 

II. Classification and allocation of 
-- ttme to Bills 

3. The Members concerned had been invited to 

present before the Committee their views on their 

Bills. Sarvashri C.R. Narasimhan, Prakash Vir 

Shas.tri and Jhulan Sinha (who is also a Member 
... 

'4, of the Comnii ttee) attended the sitting. 

4. After considering all aspects of the Bills, 

the Committee placed all/the six Bills in Category 

t B t and allotted time for each of the Bills as 
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III. 

5. The members who had given notice of the Bills and . 
the representatives of the MinistriesJtoncerned with 

the Bills, had been invited to be present at the sitting. 

Sarvashri Shree Narayan Das and Radha Raman attended 

the sitting. The representatives of the Ministries of 

Home Affairs and Law were present. 

6. The Committee considered the points urged by 

the sponsors of the Bills and the reactions of the 

Govermnent thereto and examined the Bills in the light 

of the principles laid down in paragraph 6 or the First 

Report of the Committee on Private Members' Bil~ and 

Resolutions of the First 10k Sabha which had been duly 

approved by the House. The Canmi ttee arrived at the 

follOwing f1nding.s as a result of their examination of 

the Bills. 

7. This 
1 .. t' " . .. 

IV. Findings of the Cgnmi ttee 

(a) Constit~tion (Amendment) Bill 
~ IMDeneent of Article gp) by 
hri hree Narayan Das. 

, 

Bill sougpt to amend Article SO (3 ) of the 

Co~tJitution so as to include for nanination to the 

Council of States, persons having special knowled~ 

and experience etc. of cooperative movement and 

panch8¥,at organisation. 

The Committee recanmend that the Bill be allowed 

to b~ introduced. 

(b) Constitution (Amendment) Bill 
(Amendment of Article 171) by 
Sarvasnri StitH Narayan Das and 
Radha Raman. 

8. This Bill sought to amend the Constitution so as 
."" to provide ,for ·the representation of cooperative socie-

l. 
't1.es in the Legi.~lative Council of a State. 

As the Bill raises an important issue of public • interest, the Committee recommend that it be allowed to 
be intrOduced. 
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(c) Constitution (Amenrunent) Bill 
(~n~egt of ~tic~e rl2~ etc.) 
by hr~ hree a,I".:oy.lfl cs. 

The Bill sought to insert new Article 32'4A I 
after J.rticle 324 of .the Con::>tit ution so as to provide I: 

for extension of flZlctions of ,j-\C Election Commission 

to the superintendence, dirl~ction und control of elec-

tions to various loclll authorities. 

After hearing the views of the member incha;rge·, I 

and those of the representative of the Ministry of Law 

and considering all aspects of the Bill, the Committee 

are of the opinion thllt the Bill be not allowed to be 

introduced. 

v. Recamrnendlltions 

(1) that the classification and allocation 
of time to Bills by the Committee as 
shown in Appendix I be agreed to by 
the House; 

(ii) that the Constitution (~endment) Bill 
(~endw;nt or fticle 80) h"1 Shri 
S ee araY3n as ba DlloweC! to be 
intra?- ucedj 

(iii) that the Constituti,on (Amendment) .Bill 
(Ame~ent~ Ariiclc 17~) by 
Sarvnsriee arayan as and Radha 
Raman be allowed to be introduced. 

(iv) that the Constitution (~ehdment) Bill 
(Amendment of Article 3M, etc.) by 
8hri Shree Narayan Das b8 not allowed 
to be introduced. 

i 
I 



APPENDIX I 

Sl. Name of the B ill and Bill No. Category • Time 
No. the Member incharge allotted allott 

by the 
CJmn.i,1: 

1 2 3 4- -2 

~ -.-.-.-.-.-.-.~.-.-.-.-.-.-.-.-.-.-.-.-.-.-.-.-.-.-.-. -.-.-.-.-.-.-.-. 

• ad ~AIU!S 
=:b::= 

1 • National'Monumer.ts 31 of 1960 B ,. hours 
Commdssion Bill by 
Shri C • rl.. Naran imhan. 

2. Converts Marriage Dis- 39 of 1960 B 1. hours I'" 

solution Bill by 5hri 

t. Prakash Vir ::Shastri. 

Restrictions on Edible '33 of 1960 B 1 hour 
Oils (for Manufacture 
of Soap) Bill by Shri 
Jhulon Sinha. 

4. Defence Forces Provi- 36 of 1960 B 1. hours .' sions Bill by Shri 
Jhulan Sinha. 

;. Restoration of Places of 40 of 1960 B 1~ hours 
Religious worshi~ Bill 
bK Shri Prakash 1r 
S astri. I 

': 

6~ Indian Institute of 41 of 1960 B '. hours ArChaeolo~ Bill by 
Shr1 C. R., arasimhan. 



BiD No. !1 of I,.. 

THE CONSTITUTION AMENDMENT 
BILL, 1960 

By 
SHRI SHREE NARAYAN DAS, M.P. 

\ To BE INTRODUCED IN Lolt SABRA) 



; 

JI) 

BID No. If 011,.. 

THE OONSTITtITION (AMENDMENT) BILL, 1960 
(To • ~UaD 1M LoK SAaKA) 

A 

BILL 

,.,..,..., to cmwncI 1M C~ of Iftdio. 

Ba it enacted by Parliament in the Eleventh Year of \he 
Republic: of India u followa:-

1. Thi8 Act may be ea11ed the CoMtitution (Amendment) Act, Sbare ..... 1_ .. 
l. In ela... (3) of article 80 of the Constitutlon,- Ani IS" F I 0' .... 10 

(1) for the worela "special know"", and practical a.peo-
rieDee" the wordI"lpedal kDowledp. adUevemeDII of a hlIh 
.taDdard or practical experience" aball be .w.ututed; and 

(Z) for the worda Hand IOdal 181"Yict" the wordI "8oda1 
1eI'Viee, co-operatiw movement and panchayat orpaiIaUon" 
ahall be IUbIt1tuted. 



STATDIBHT OF OBJBCTS AND REASONS 

s,. cIau.e (3) of article 80 of the CoaItitution, pnmsioD .. beID 
made to pve repn!leDtaUOD to thoR wbo are ea.r' in eetivities 
ill NIP8f!l of literature. .oenc:e. art aad IOdal RI'viee with a view 
10 honour such people and to give natioaal rec:opitioD to their 
aebJevementi. Partiament. in thb way, wbile reeopisiDg their 
•• vleet also pta the benefit of their experience in their reapective 
8eIdI. M eo-opeIative movement and penchayat orpni.tioIl have 
DOW .... eeI ..,.t importance in the fteld of national and State 
Kttvtu.. the ..mea of tm.e who voluntarily enpae themseivelin 
such w:ork aad render valuable IIeI"rices to the community should 
at. pit J"eGOIIlttlon and encouragement at the hands of people and 
the State. TIle am .... to make prcMsloD bY ~ of 
co-opentive mov .. 1eDt and panehayat orpDiIaUon in daUle (3) of 
mide 80 of the cOnttttutlon. 

SHRD NARAYAN DAS. 

a 



• • • • • • 
eo. (1) The Council 01 States shall CODIiat 01- ea,.a -of_a.-. 

(a) twelve members \0 be nomiDated by the Pnekle.t ill eM of S-. 
aceordance with the provisions 01 clause (3); ad 

(b) not more tbID two hundred and tbirty-eilbt npreeen-
tatives of the States and of the Union tenitoriea. 

(2) '!be allocation of ... ta ill the Council of States to be twed 
by reprel!ntatives of the States and of the Union Territories lhall 
be In aec:orcIance with the provisions In that behalf eontalned in the 
Fourth Sehedule. 

(3) The members to be nominated by the President under aub-
dau8e (a) of dau.e (1) Ihall COIIIIIt of penona baviDI ipedal 
JmowlecJce or praetieal experien~ in respeet of such matten u the 
followin, namely: - . .' . . . 

Literature, acience, art and lDeia1 .service. 

(4) The repreeentatives of eaeb State In the Counell of States 
shall be elected by the eleeted memben of the LqiIlative Allembly 
of the State In eceordanc:e with the I)'Item of proportional ftPN-
IeDtation by meua of the smale tnDafereble vote. 

(5) The repraentativel of the Union territories in the Couneil 
of States aball be eboeen In Ncb manner u ParliuDellt may by II. 
preICI'lbe. 

• • • • 



LOK SABHA 

A 

BIlJ... 
funbel' to amead the ConttitutiaD of India. 

(Silri S,", NCIN)'tJII Dos, M P.) 



tHE CONSTITUTION (AMENDMENT) 
BILL, 1960 

By 
SIIIJ SHall NAaAYAN DAS, M.P. 
SIDI RADIIA RAMAN, M.P. 

CTo II nmoDVCID IN LoK SQHA) 



BID No. II of .,.. 

THE CONSTITUTION (AMENDMENT) BILL, 1960 
(To BE Uft'ItOI)t1Cm IN 1..01{ SABsA) 

A 

BILL 
further to cammd the CORatUuhon 01 1"""'. 

Ba it enacted by Parliament in the Eleventh year of the Re-
public of India as follows:-

1. (1) This Act may be called the Constitution (Amendment) • ., tide 
Act, 1960. IN __ 

5 (Z) It shall come into force at once. 
ms. "-' 

10 

IS 

Z. In clause (3) of article 17J of the Constitution,- A_d_ 
ol .... 

(1) In sub-clauae «.), the words "not lower in standard 171. 

than that of a secondary school" shall be omitted; 

(2) after sub-clauae (e), the following sub-clause shall be 
inserted, namely:-

.. (cc) as nearly as may be one-aixth shall be elected by 
members of an electoral college cpnlisting of persons 
elected by members from among themselves of a CCH>pera-
tive society functioning in the State in the manner provided 
by law made by Parliament;" and 

(3) in sub-clause (d), for the words "one-third" the worda 
"one-sixth" shall be substituted. 



STATEMENT OF OBJECTS AND REASONS 

According to the present provision in the Comtitution, repraen-
taUon has been given to various organisatiODJ and interests in the 
Legislative Council of a State. ~ for example, municipalities, dls-
trict boards and other local authorities have been given such re-
presentation. So the teachen and graduates abo have been pr0-
vided for. 

Jun like local authorities, co-operative lOcieties are going to 
plllf' a very ~t part in our body politic and social and fICO-

nomk 11ft of the eountry. The importance of such co-operative 
IOCNttet he. very mUfh h'trMIIM. The m"flftent ha!t tet ~ en-
couraged in the nabODal interest. Under the cu-cumstances it haa 
become neceuary with a view to encOurage co-operative movement 
to give representation to cc>-openUve lOCieties in the Legislative 
Council of a State. 

The Bill ..... to pI'O¥tM NCb re..-ntation tbrough an elec-
toral collele con.tst.lng of peraona elected by memben of a co-opera-
ttv~ lOCiety functioning in th~ State . 

. , WIUIe \be t ....... of secondary acbool. and above haYe bkn 
"given representation in the Legislative Council. th~ teRhI!ri 
of Primary and other institutions below have been debarred. The 
Bm allO ~k. t(l giv~ representation to such teachers. 

Maw DIun: SHItU NARAYAN DAB. 
Th. 1 Uh AprU. 1180. RADHA RAMAN. 



ANNEXURE 
IxnaACT nOM nm COI'ISTlTVT1()1( or IInNA 

• • • 
171. (1) The total number of members in th~ LfIislltiw Coun- c:o::-'tioa 

cil of a State baving sucb a Council sball not exceed one-third of i!t ... !APt-
the total number of members in tbe Legislative Assembly of tbat CDadlI. 
State : 

Provided that the total number of members In the lAtIita. 
tiw Council of I State shall in no cue be leas than fort)'. 

(2) Until Parliament by law otherwise provides, the composition 
Df the Legislative Council of • State shall be as provided In claUM 
(3) . 

(3) Of the total number of members of the u-gislativE' Council 
of a State-

(a) as nearly as may be. one-third shall be elt.>eted by elet'-
tor~tes consisting of members of munil'ipalitiea. district 
boards and such other local authorities in the State u 
Parliament may by law !tpE'C'ify; 

(b) u nearly as may be. one-twelfth shall ht' elt.>et~ by 
electorates consisting of persons residing m the State 
who have been for at least three years graduates of 
any university in the territor~' uf India or have been 
for at least three years in possession of quallftcations 
preacribed by or under any law made Ly Parliament 
u equivalent to that of a graduate of any such un!ver-
Ifty: 

(c) as nearly as may be. one-twelfth shall be elected by 
electorates consisting of penons who have ~ for at 
least three years engaged in teaching in such educational 
institutions within the State. not lower in standard than 
that of a secondary school. as may bE' prescribed by or 
under any law madt> by Parliament: 

(d) as nearly as may be. one-third shall be elected by tht' 
members of the Legislative ASliembly of thp State 
from amongst persons who are not membt-rs "f th~ 
A.embly; 

3 



.. 
(e) the remainder Iha1l be nomiDated by the Gcwemor in 

accordaDce with the proYiIlons of c1au. (5). 

<") The members to be e1eeted under IU~Jau .. (a), (b) md (e) 
of clauIe (3) Ihall be ehoIeD in such territorial eoDItitueDda u 
may be prescribed by or under any law made by Parliament and 
the elections under the said sub-elauses and UDder clause Cd) of the 
laid e1aUle Ihall be held in aeeordanc:e with the .,.. of pro-
"ortional repl'eIe1ltation by I1188III of the single trauferable vote. 

(5) The memben to be nominated by the Governor under sub-
clauae ee, of e1aUle (3) Ihall eonaist of perIOIII having speeIal 
ImowJedge or prad1ea1 experience In lespec:t of IUda matten • the 
loUowIDg, aamely:-

.tlee. 

• • • 



LOK SABHA 

A 

BILL 
furdler to aIDIDd die CaatrituriaIl • 1Adia. 

(SAri Sir. NtJNYtII' Dtu, M.P. 
S,," IWIM ...., M.P.) 



TIlE CONSTITUTION (AMENDMENT) 
BD,I., Igfio 

By 
SHRI SHREE NARAYAN, M.P. 

(To BE INTRODUCED IN Lolt SABHA) 



BID No. 17 01 It!-
THE CONSTITUTION (AMENDMENT) BILL, 1C}60 

(To III: DmlODUCI:D IN LoK SABHA) 

A 

BU..L 
furthn to amend the COftBtiturion of India. 

BE it enacted by Parliament in the Eleventh Year of the Republic 
of India as follows:-

1~ The Act may be called the Constitution (Amendment) Act, Short title. 

5 2. In clause (8) of article 324 of the Constitution, after the words, AlIleadm eat 
brackets and figure "conferred OIl the Eleetlon Commiulon by of article 
clause (1)", the worda, ftpres and letter "or by article u.A" ahall 324· 
be imerted. 

3. After article 324 of the Constitution, the following article ahall 
10 be imerted, namely:-

"324A. An Act made by Parliament or the Leglalature of a = ~ 
State, as the case may be, may provide for the exercile of addi- doaa of BIec-
tional functions by the Election Commiuton U reepecta the pre- ::... Can-
paration of the electoral 1'0111 for, and the COIIduct of, elections 

IS to any local authority constituted by law". 



STATEMENT OF OB.TECTS AND Il&ASONS 

ProviIioDI of part XV of the Constitution have Jed to the c:reatioa 
of an Election CommjMloD in which hal been wsted the power of 
IUperinteadeuce. ctirecUon and control of e1ectb:l to the Parliament 
and to the Legislature of f!fIerJ State. This body bas eome to 
spedaUse in f!fIerJ thing concemiDg eIedioD. AU political parties 
of India have come to bear tun faith in this body. 1D a democratic 
tet-up impartial and fair election 11 nee! ... !,), and without a free 
and fair election demoeracJ becomes a farw. Now that the COUDtry 
hal decided. to ~ the principle of democratic decentraliation 
and pow .. are noW IOiDI to be tranIferred to various local authori-
ties, IpICially to _ PQdaay __ eDIble t1aIm to fuDattoD • ·units 
of Self Government, the eleetions to these bodies have 8IIIIIDed added 
importance. For health,. powth IDd proper fUIIctioniDt of aueh 
local autbortt1el it hal beeome nee! 1111')' that eleetioDI to these 
bodles and preparation of e1ectara1 1'0111 Ibould be carried out OIl 
the same principle u they -W1,. to Parliament and other State 
Legialaturea. 

The BW tberefoIe .... to make pNriItoaI ill tile C-Utution 
u well II empower the Parliament or, u the cue....,. be, the State 
LesiJlature .to extend additional funetiODI to be exem.ed by the 
EleCtion· CommlllJon. AI an4 .. beD the ParJ1ameat or the LOcal 
Lep1ature think proper, it ma,. by law exteDd the j1lrilc:UctioD of 
the BMc:Uon CommA"'. to ........... ~, dinIction .. oem-
trot of elecUoaa to the vaftouI. local autbarlUa 

Naw'Dluil; SRRtI NARAYAN DAS. 
The 8th Jul", 1_. 

2 



ANNEXUU 

Ernw:T P'IlOM TIS CoMShiUlION 01' INDJA 

• • • 
3M.(1) The superintendence, direetioIl and eoDtrol of the pre- StIperiruea-

paration of the electoral rolls fOl'. and the CODduc:t of. all electJona:=e.id ~ 
to ParUament and to the Legislature of every State and of elections tIoI of cIeI.:-
to the oIlces of PresideDt and vtee-Pr8ident held wader tbJa Consti- :c.to'-... 
tutton. iDcludina the appointmellt of election tribunals for the ded- BIecdoatIWoo 
sion of doubts and dispute. arisiDC out of or in CODDeC:tIon with 0... . 
elections to Parliament and to the Legislatures of Sta_ shall be 
vested in a Commission (referred to in this Constitution as the 
Election Commission). 

• • • 
(8) The President, 01' the Governor of a State. shall, wben 10 

requested by the' Electlcm CommialOll, make available to the Ilee-
lion Comm' ..... 01' to • Repmal Commialoner auc:h ltd as may be 
.nece8IUJ' for the diIcharae of the fuDetlons conferred OIl the Elec-
tion Commission by cia.. (1). 

• • • 

• 

I 



LOKSABHA 

A 
BILL 

further to amend the Constitution of India 

(Sltri S •• NtIf'tIIYfIII Dtu, M.P.) 




